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 comments  of  the  Comptroller  and

 Auditor  Genera]  thereon.  [Placed
 in  Library,  See  No.  LT  9756/75].

 Review  ano  ANNUAL  Revort  or  Hin-
 DUSTAN  CABLES  LIMITED  FOR  THE  YEAR

 ENDED  3isT  MakcH,  974
 ~

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  B.  P.  MAU-

 RYA):  I  beg  to  lay  on  the  Table  a

 copy  each  of  the  following  papers
 (Hindi  and  English  versions)  under

 sub-section  qy  of  section  69A  of  the

 Companies  Act,  956—

 (i)  Review  by  the  Government
 on  the  working  of  the  Hindustan

 =  Cables  Limited,  for  the  year  ended
 3lst  March,  1974.

 (ii)  Annual  Report  of  the  Hin-

 dustan  Cables  Limiteg  for  the  year
 ended  3lst  March,  974  along  with

 the  Audited  Accounts  anf  the  com-

 ments  of  the  Comptroller  and
 Auditor  Genera]  thereon.  {Placed
 m  Labrary,  See  No.  LT-9757/75).

 é

 ANNUAL  GENERAL  ADMINISTRATION  RE-
 PORT  OF  ANDAMAN  AND  WNIcoBaR  Ap-

 MINISTRATION  FOR  1973-74,  REcortT  oF

 CoMMISSION  OF  INQUIRY  INTO  SADAR

 ‘Bazar  DisTURBANCES  WITH  MEMO  OF

 ACTION  TAKEN  THEREON  AND  UPSC

 (EXEMPTION  FROM  CONSTITUTION)  AM-

 ENDMENT  REGULATIONS,  1975.

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HOME  AFFAIRS

 (SHRI  F.  H  MOHSIN):  On  behalf

 of  Shri  Om  Mehta,  I  beg  to  lay  on

 the  Table:  —

 qa  A  copy  of  the  Annual  Gene-

 tal  Administration  Report  (Hindi

 and  English  versions)  of  the  Anda-

 man  and  Nicobar  Administration,

 for  the  year  1978-74.  {Placed  in

 Library.  See  No.  LT-9758/75].

 2)  A  copy  each  of  the  following

 documents  (Hindi  and  English  ver-

 siois)  under  sub-section  (4)  of  sec-

 tion  3  of  the  Commissions  of  In-

 quiry  Act,  1952:;—

 »  (i)  Report  (1074)  of  the  Com-

 mission  of  Inquiry  into  the  Sadar

 Bazar  disturbances.

 ASADHA  30,  897  (SAKA)  Papers  Laid  to

 (ii)  Memorandum  of  Action
 taken  on  the  Report.  [Placed  in
 Library.  See  No.  LT-9759/75}.

 (3)  A  copy  of  the  Union  Public
 Service  Commission  (Exemption
 from  Consultation)  Amendment  Re-
 gulations,  975  (Hindi  and  English
 versions)  published  in  Notification
 No.  G.S.R.  594  in  Gazette  of  India

 dateq  the  l7th  May,  1975,  under
 clause  (5)  of  article  320  of  the  Con-
 stitution  together  with  and  explar
 atory  memorandum.  [Placed  in  Lib

 rary.  See  No.  LT-9760/75].

 NOTIFICATIONS  UNDER  ApDITIONAL  Emo~-
 LUMENTS  (COMPULSORY  DEposiT}y  Act,
 1974,  Marker  LoANs  F.Loatep  py  Cen-
 TRAL  GOVERNMENT,  J.T,  (AMND.)  RULES,
 AND  CENTRAL  ExcIsE  (AMENDMENT)

 Rvtsgs,  1975,  Worirrcatrons  UNDER  CEN-
 TRAL  Excise  RULEs,  1944,  CRRECTION
 or  ANSWER  U.S.Q.  7635  paTep  25-4-75,
 AND  NOTIFICATIONS  UNDER  CUSTOMS

 Act,  1962.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  On  be-
 half  of  Shri  Pranab  Kumar  Mukher-

 jee,  I  beg  to  lay  on  the  Table—

 (l)  A  copy  each  of  the  follow-

 ing  Notifications  (Hindi  and

 English  versions)  under  sec-
 tion  25  of  the  Additional

 Emoluments  (Compulsory
 Deposit)  Act,  974:—

 (i)  The  Additional  Emoluments

 Compulsory  Deposit  (Emp-
 loyees  other  than  employees
 of  Government  and  local

 Authorities)  (Amendment)
 Scheme,  1075,  published  in
 Notification  No.  G.S.R.  253

 (E)  in  Gazette  of  India

 dateq  the  2th  May,  1975,

 (ii)  The  Additional  Emoluments

 Compulsory  Deposit  (Local

 Authority  Employees)

 (Amendment)  Scheme,

 1975,  published  ij,  Notifica-

 tion  No.  G.S.R.  284(E)  in



 "  Qentral  Government.  (Placed
 a

 ‘tn  Labrary.  See  No.  LT-9762/

 75]

 (3)  A  copy  of  the  .  Income-Tax

 (Second  Amendment)  Rules,
 4975  (Hindi  ang  English  ver-

 :
 sions)  published  in  Notifica-.

 tion  No.  s.0:  29508)  >  in
 हु

 पु  Gazette  of  India  dated  the  Ist

 July,  975  under  section  290
 7 a

 of  the  Imcome-tax  Act,  1961

 -{Placeg  in  Library.  See  No.
 a  LT~9768/73}  re

 (4)  A  copy  of  the  Central  Excise
 |  (Eighth  Amendment)  Rules,

 _ 1978  (Hindi  and  English  ver-

 -  gious)  published  in  Notifica-

 tion  No.  GS.R.  .320(E)  =  in

 -Gazette  of  India  dated  the
 1lth  June  1975,  under  sec-

 .  tion,  38  of.  the  Central  Excises

 ang  Salt  Act,  1944  [Placed
 in  Library.  See  No,  LT-9764/

 8).  कु

 (5)  A  copy  each  of  the  following
 Notifications  (Hindi  ang  Eng-
 lish  versions)  issued  under

 the  Central  Excise  Rules,

 ow  GSR.  57  published  in

 Gazette  of  India  dated  the

 १00  .  ay,  1975  .  together
 oo

 a

 «  »  swith  au,  explanstory  memo.

 randum

 (i)  GSR.  306(E)  published  ins
 Gazette  of  ‘India  dated  the

 29th  “May,  1978  together.
 with  an  explanatory,  Memo-  i  ब ेका  -  £58."  ७

 Gv)  GBB.  S708).
 pubis

 ‘Gazette:  of  India  dated  the
 Brd.  June,  .975  -  together

 7  ५०  with  an-explanatery  memo--

 (v)  GSR.  699  ©  publisheq  in
 |  Gazette  of  India.  dated.  the

 ‘Tth  June,  498  together
 with  an  explanatory  memo-

 randum

 (vi)  GSR.  700  published’  in
 Gazette  of  India  dateg  the
 7th  June,  i975  together  :

 with  an  explanatery  memo-
 randum

 (vii)  G.S.R.  702  ang  703  publish-
 ed  in  Gazette  of  India  dateg
 the  7th  June,  975  together

 with  an  explanatory  me-

 morandum

 (viii)  G.S.R.  362—A(E).  publish-
 ed  in  Gazette  of  India  dated

 the  28th  June,  975  toge-
 ther  with  an  explanatory
 memorandum.

 (ix)  G.S.R.  309(E)  published  in

 Gazette  of  India  dateg  the

 30th.  June,  4975  together
 with  an  explanatory  memo-
 randum,  [Placed  in  Library.
 See  No.  LT-9765/75}.

 (8)  Statements  (i)  correcting  the  .

 ‘reply  given  on  the.  28th  April,
 .  .4975  to  Unstarred  Question.

 No  7685  by  Shri  -Jyotirmoy
 Bosu  regarding  smugglers,

 evading  arrests  and.  (ii)  giv~:

 ing  reasons,  for  delay  i  cor-~

 -recting.  the  reply,  [Placed  in
 |

 :

 "Library.  See  No.  Lr.  9706/

 cu  ह ("1  oe  os

 ()  A  eopy:-each  of  the  following  -
 on  Notifiestiong  (Hindi  ang  Eng

 lish:  versions)  ‘under,  -section

 -
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 (i)  GSR.  278(B)  published  in
 Gazette  of  India  dated  the

 °

 i8th  May,  875  together
 with  a,  explanatory  me-
 randim.

 (ii)  G.S.R,  288  (EB)  published  in
 Gazette  of  India  dateq  the
 i9th  May,  975  together
 with  an  explanatory  me-
 morandum.

 (iii)  G.S.R.  398  (8)  publisheg  in
 Gazette  of  India  dateg  the
 27th  May,  976  together
 with  an  explanatory  memo-
 randum.

 (iv)  G.S.R.  299(E)  to  GSR.
 302(E)  published  in  Gazette
 of  India  dated  the  27th
 May,  3975  together  with  an

 explanatory  memorandum,

 (v)  G.S.R,  303(E)  published  in
 Gazette  of  India  dated  the
 27th  May,  975  together

 with  an  explanatory  memo-
 randum.

 (vi)  G.S.R,  38(E)  and  39(E)
 published  in  Gazette  of
 India  dated  the  3rq  June,
 975  together  with  an  ex-

 planatory  memorandum.

 (vii)  G.S.R.  322  (B)  publisheg  in
 Gazette  of  India  dated  the
 5th  June,  975  tagether  with
 an  explanatory  memoran-

 dum,

 (viii)  G.S.R.  706  published  in  Gaz-
 ette  of  India  dated  the  7th

 June,  975  together  with  an

 explanatory  memorandum.

 (ix)  G.S.R,  707  published  in
 Gazette  of  India  dated  the

 7th  June,  975  together  with
 an  explanatory  memoran-

 dum,

 \(x)  GSR.  $26(R)  published  in

 Gazette  of  India  dated  the
 Sth  June,  975  together
 with  an  explanatory  memo-
 randum.

 (xi)  G.S.R.  732  published  tn
 Gazette  of  India,  dated  the

 i4th  June,  ०5  together
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 with  an  explanatory  memo-

 randum,

 (xii)  G.S.R,  766  and  767  publish-
 ed  in  Gazette  of  India  dated

 the  2ist  June,  975  together
 with  an  explanatory  memo-

 randum.

 (xiil)  G.S.R,  285(E)  published  in

 Gazette  of  India  dated  the

 30th  June,  975  together
 with  an  explanatory  memo-

 randum.

 (xiv}  G.S.R,  373(E)  publisheq  in

 Gazette  of  India  dated  the

 Ist  July,  975  together  with

 an  explanatory  memoran-

 dum,

 (xv)  G.S.R.  397(E)  published  in

 Gazette  of  India  dated  the

 8rd  July,  i975  together  with

 an  explanatory  memorandum.

 {Placed  in  Library.  See  No.

 LT-9767  /75)

 Centra,  Ware  Hovusinc  Corporarion

 (AMENDT.)  RULES,  975

 THE  MINISTER  OF  STATE  IN  THE

 MINISTER  OF  AGRICULTURE  AND

 IRRIGATION  (SHRI  ANNASAHEB

 P.  SHINDE):  I  beg  to  lay  on  the

 Table  a  copy  of  the  Central  Warehous-

 ing  Corporation  (Amendment)  Rules

 975  (Hindi  and  English  versians)

 published  in  Notification  No.  G.S.R.

 683  in  Gazette  of  India  dated  the  3ist

 May,  1975,  under  sub-section  ($)  of

 section  4  of  the  Warehousing  Cor-

 porationg  Act,  1962,  [Placed  in  Lib-

 rary.  See  No.  LT-9768/75].

 ANNUAL  AccoUNTS  OF  MADRAS  AND

 Mormucao  Port  Trusts  708  i973-74

 AND  MercHanr  SHIPPING  (TONNAGE

 MXASUREMENT  or  Surps)  AMENOMENT

 Rutes,  3975

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  SHIPPING  AND

 TRANSPORT  (SHRI  मं.  M.  TRI-

 VEDI):  I  beg  to  lay  on  the  Table:—

 ()  A  copy  each  of  the  following

 papers  (Hindi  and  Bnglish


